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India dated ' the 22nd June, 
1970.

(17) The Indian Administrative 
Service (Pay) Twelfth Amend 
ment Rules, 1970, published in 
Notification No. GJ5.R 417(E) 
in Gazette of India dated the 
22nd June, 1976.

(18) The Indian Administrative 
Service (Fixation of Cadre 
strength) Fourteenth Amend 
ment Regulations, 1076, pub 
lished m Notification No
G.SR 424(E) in Gayette of 
India dated the 25th June 
1978

(19) The Ind.an Admimstrativt
Service (Pay) Fourteenth 

Amendment Rules, 1976 pub 
lished in Notification No 
G S R  425(E) m Gazette of
India dated the 25th June
1976

(20) The Indian Administrative
Sorvice fPaj ) Eleventh 
Amendment Rules 1^76 pu»> 
]i«hed in Notification No 
G S R  900 in Gazette of
India dated the 26th June
1976

(21) The Indian Police Service 
(Pay) Tenth Amendment 
Rules, 1976. published m Noti­
fication No G SR  901 in 
Gazette of India dated the 
26th June 1976

(22) The Indian Police Service 
(Pay) Eleventh Amendment 
Rules 1976, published in 
Notification No G SR  902 in 
Gazette of Ind'a dated the 26th 
June, 1076.

(21) The Indian Police Service 
(Fixation of Cadre Strength) 
Ninth Admendment Regula 
tions 1976, published in Noti­
fication No. G S R  438(E) m 
Garette of India dated the 3~d 
July, 1978.

(24) The Indian Police Service 
(Pay) Tenth Amendment
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Rules. 1976, publ chei :n Noti­
fication No. G SR . 439(E) in 
Gazette of India dated the ' 
3rd July. 1976

<25) The Indian Administrative 
Service (Fixation of Cadre 
Strength) Fifteenth Amend­
ment Regulations 1976, pub 
lished in Notification No 
G S R  990 in Gazette of India- 
dated the 10th July, 1976

(2b) The Indian Administrative 
Sen. ice (Payi Fifteenth 
Amendment Rules 1976. pub 
lished in Notification No 
G SR  991 in Gazette of India 
dated the 10th July, 1976

(27) The Indian Administrative 
Sen ice (F \ation of Cadre 
Strength) Ninth Amendment 
Regulations 1976, published in 
Notification No G SR  465(E) 
m Gazette of India dated the- 
23rd Julv 1970

(28) The Indian Administrative 
Service (Pay) Tenth Amend­
ment Rules, 1976 published m 
Notification No G S R  466(E) 
in Gazette of India dated the 
23rd July 1976

[Placed in Library See No LT 
11121 "78 3

Rfport os the General Elfctions to- 
the Legislative Assemblifs *nd 
Presidential avu Vic* -Prfmdential 
Elfctions, Xotihcatktvs under Tamil 
Nadi* IIihou Rlligious and Charitable 
Endowments act and a Statement re
I'FLAY IN LAYlNfj NOTIFICATION re TaMIL
Nadu Indian Marriagf (Registration) 
Rules.

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW JUSTICE AND 
COMPANY AFFAIRS (DR V A 
SEYID MUHAMMAD) I be? to lav on 
the Table

(1) (i ) A  copy of the Report orr 
the General Elections to the Legis­

lative Assemblies of Manipur, Naga-
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[Dr. V  A. Seyid Muhammad] 
land, Orissa, Pondicherry and Uttar 
JPradesh in 1074, Gujarat in 1975 and 
the Presidential and Vice-Presiden­
tial Elections, 1974—Narrative.

(ii) A  statement (Hindi and 
English versions) explaining the 
reasons (or not laying simultane­
ously the Hindi version of the above 
report.
[Placed in Library. See No. LT- 

11122/78.]

(2) A  copy each of the following 
Notifications under sub-section (3) 
of section 116 of the Tamil Nadu 
Hindu Religious and Caritabfe En­
dowments Act, 1959 read with clause
(c) (iv) of the Proclamation, dated 
the 31st January, 1976 issued by the 
President in relation to the State of 

'Tamil Nadu: —

(i) The Installation, Safeguarding 
and Accounting of Hundials 
Rules. 1975, published in Noti­
fication No GO Ms 1231 in 
Tamil Nadu Government 
Gazette dated the 12th Novem­
ber. 1975.

(ii) G.O.Ms 1409 published in 
Tamil Nadu Government 
Gazette dated the 17th Decem­
ber, 1975 making certain 
amendment to the Adminis­
tration of the Hindu Religious 
and Charitable Endowments 
Common Good Fund Rules, 
1962.

(iii) G.O.Ms. 1541 published in 
Tamil Nadu Government 
Gazette dated the 21st Jan­
uary, 1976 making certain 
amendment to the Advisory 
Committee Rules, published in 
Notification No. S.R.O. A- 
1034 dated the 17th February, 
1960.

(iv ) G.O.Ms 780 published in 
Tamil Nadu Government 
Gazette dated the 30th June, 
1976 making certain amend­

ment to the Installation, safe­
guarding and Accounting of 
Hundials Rules, 1975.

(v )  Three statements (Hindi and 
English versions) showing 
reasons for delay in laying 
the notifications mentioned at 
( i ) ,  (ii) and (iii) above.

(v i) Four statements (Hindi and 
English versions) explaining 
the reasons for not laying 
■Hindi versions of Notifications 
mentioned at ( i),  (ii), (iii) 
and <iv) above [Placed in 
Library. See No. LT-11123/ 
76.]

(3) A statement (Hindi and Eng. 
lish versions) showing reasons for 
delay in laying Tamil Nadu Govern­
ment Notification No G O.Ms. 2066* 
published in Tamil Nadu Govern­
ment Gazette dated the 10th Decem­
ber, 1975 making certain amend­
ment* to the Tamil Nadu Hindu 
Marriage (Registration) Rules. 1967. 
[Placed in Library. Sec No. LT- 
11134/76.]

N o t if ic a t io n s  under  C o m p a n ie s  A ct

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BA Rtf A ) : I beg to lav on
the Table a copy each of the follow­
ing Notifications (Hindi and English 
versions) under sub-section (3) of 
section 642 of the Companies Act. 
1956: —

(i) The Cost Accounting Records 
(Soda Ash) Rules. 1976, pub­
lished in Notification No. S.O. 
1720 in Gazette of India dated 
the 29th May, 1976.

(ii) The Companies (Particulars 
of Employees) Amendment 
Rules. 1976, published in 
Notification No. G.S.R. 942 in 
Gazette of India dated the 
26th June, 1976.

•The notification was laid on the Table on 18-5-1976.


